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(b) the number of vacancies of judges lying 
vacant  out  of the  to ta l  sanct ioned pos ts  as on  
December 31, 1995, Court-wise; 

(c) the number of vacant posts filled up out of 
them upto May, 1996, and 

(d) the steps taken or proposed to b e  taken to fill 
up the remaining vacant posts, Court-wise? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. KHALAP) : (a) to (c) .  The requisite information is 
given in the enclosed Statement. 

(d )  The  p rocess  of consu l ta t ion  among the 
concerned Constitutional authorities for filling up the 
exst ing vacancies of Judges in the Supreme Court 
and various High Courts is on .  

STATEMENT 

S.  H ~ g h  Court Sanct ioned Appoint- 
N o Strength Vacancies ments 

(As on 31 . l 2 . l 9 9 5 )  made 
during 

1.1.96 to 
30.5.96 

1 .  Al lahabad 

2 Andhra 
Fradesh 

3 .  Bombay 

4 Calcutta 

5 De lh l  

6 Gauhati  

7 Gujarat 

8 H ~ m a c h a l  
Pradesh 

9 Jammu 8 
Kashmir 

10. Karnataka 

11 Kerala 

12 Madhya 
Fradesh 

13. Madras 

1 4 .  Orlssa 

15 Patna 

16 Punjab B 
Haryana 

17 Rajasthan 

1 8 .  S i k k ~ m  

Total 545 5 2 6 3 

If Supreme Court 2 6  3 2 

l n v e r t m e n t  Protect lon Agreement  
w l t h  Thai land 

342. SHRI VlNAY KATIYAR : 
SHRI PANKAJ CHOWDHARY : 

Wil l  the Minister of FINANCE b e  p leased to 
state : 

( a )  whe ther  any  p r o p o s a l  for  s l g n i n g  a n  
investment protect ion agreement with Thai land Is 
under consideration of the Government; 

(b) if so, the salient features of the proposal; and 

(c)  the time by which the final decision is likely 
lo  be taken in this regard? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
The process of Negotiations on a Bilateral Investment 
Promotion and Protection Agreement (BIPA) with the 
government of Thailand has been ~ n ~ t i a t e d .  

(b) Negotiations on BIPA will be based on th' 
Ind ian  M o d e l  Text w h i c h  i n c l u d e s ,  in te r  a l i a ,  
protection of investments of either country in the 
other country. Most Favored Nat ion Treatment in  
respect  of Inves tments  and  inves to rs ,  Na t iona l  
Treatment for investments, settlement of investment 
d lspu tes  t h r o u g h  i n t e r n a t i o n a l  a rb l t ra t lon ,  
compensation in case of expropr~ation/nat~onal isat~on 
and facility for repatriation of returns etc 

(c )  Slgning of this Agreement will depend on 
su :cess fu l  conclusion o f  nego t la t lons  w l t h  the  
Government of Thailand. 

Outs tand lng  Income Tax 

343 SHRI TARACHAND BHAGORA : 

SHRI MAHENDRA SlNGH BHATI : 

Will the Minister of FINANCE b e  p leased to 
state : 

( a )  the  number o l  income tax payers  In the 
country agalnst whom an amount of Rs 5 lakh or 
more is outstandmg, State-wise; 

(b) the period since when the eaid amount is 
outstanding and the total amount mvolve Ihereln, 

( c )  the reason6 for not  recover ing  t h e  eald 
amount; and 

i 
(d)  the steps taken by the Qovernment to  recover 

the same? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). The der l red  information ia not  aval l rb ls .  
However ,  t h e  f o l l o w l n ~  i n l o r m a t l o n  r e l a t t n g  


